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LAW (LEGISLATIVE DRAFTING) DEPART MENT
(Group-11)

NOTIFICATION

Jaipur, April 6, 1995

<

No. F. 2(25) Vidhai/2/90—The following Act of the Rajasfhan
State Legislature received the assent of the President on the 24th day
of March, 1995 and is hereby published for general information: —

THE RAJASTHAN URBAN IMPROVEMENT (AMENDMENT AND
VALIDATION) ACT, 1990

(Act No. 5 of 1995)
[Received the assent of the President on the 24th day of March, 1995]

An
Act

further to amend the Rajasthan Urban Improvement Act, 1959.

Be it enacted by the Rajasthan State Legislature in the Forty-first
Year of the Republic of India as follows:—

L. Short title ard commencement.—(1) This Act may be called the
Rajasthan Urban Improvement (Amendment and Validation) Act, 19¢0.
(2) 1t shall come into force at once.

2. Substitution of section 60-A, Rajasthan Act 35 of 1959.—The
existing section 60-A of the Rajasthan Urtan Improven ait Act, 1989
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(Rajasthan Act 35 of 1959) shall be deemed to have been substituted on
the Ist day of August, 1987 by the following, namely:—

sition of land.—(1) Notwithstanding anything otherwise

--/"60—.4. Transitory provisions for pending matters relating 1o acqui-

@

©)

contained in sub-section (1) of section 52, where, in any matter
relating to the acquisition of land pending between 24th day of
September, 1984 and 31st July, 1987, an action, thing or order
has been taken, done or made under and in accordance with the
provisions of this Act, as it stood before the 1st day of August,
1987, such action, thing or order shall not be re-opened or
reviewed or be liable to be challenged on the ground that such
action, thing or order was at variance with that provided in
the Land Acquisition Act, 1894 (Central Act 1 of 1894) (Eere in-
after in this section referred toas the Land Acquisition Act)
subject, however, that any further proceeding, action or order
in such matter conducted, taken or made on or after the Ist
day of August, 1987 shall, subject to the other provisions of
this section, be made under and in accordance with the Land
Acquisition Act.

The amount of compensation or interest or that payable for
any other reason shall, in a matter pending on the 1st day of
August, 1987, be payable under and in accordance with the
provisions of the Land Acquisition Act and the money paid

prior to the Ist day of August, 1987 shall be deducted from or
adjusted against the said amount.

Where in a matter pending on the 1st day of August, 1987, a
notice under sub-section (2) of section 52 or a notice under sub-
section (1) thereof has been served or, as the case may be,
published, such notice shall be deemed to be the notification
or declaration published or made under sub-section (1) of
section 4 or, as the case may be, under sub-section (1) of section
6 of the Land Acquisition Act and the declaration or award
in such a matter shall be made within a period of one year or,

as the case may be, two years from the 1st day of August, 1987.
2
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4)

(5)

(6)

3.

judgment, decree or

Where any land has. prior to the Istday of August, 1987, vested
in the State Government or its possession has been taken in
accordance with the provisions of this Act as it stood before
the Ist day of August, 1987, such vesting or possession of land
shall not be liable to be challenged on the ground that no
amount of compensation was tendered and paid in accordance
with sub-section (3-A) of section 17 of the Land Acquisition
Aet, subject, however, thatsuchamountshall be tendered and

paid within a period of six months from thé 1st day of August,
1987.

In determining the amount of compensation to be awarded
in a matter pending on the 1st day of August, 1987, the market
value of the land at the date on which the notice was published

in the Official Gazette under sub- section (2) of section 52, as it

stood before the Ist day of August, 1987, shall be taken
into consideration.

An appeal filed under section 54 or section 56 or a dispute
referred to under section 55 or section 59 and pending on the

Ist day of August, 1987 shall be decided having regard
to the provisions of the Land Acquisition Act.”.

’

Validation.—Notwithstanding anything contained in any

order or finding of any court, tribunal or

Authority to the contrary, any action, thing or order taken, done or
made under and in accordance with the provisions relating to
acquistion of land contained in the Rajasthan Urban Improvement
Act, 1959 (Rajasthan Act 35 of 1959), shall be deemed to be valid
and effective as if such action, thing or order has been made, taken or
done under the said Act as amended by this Act.

[
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Secretary to the Government.
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gear 9. 2 (25) faardy]go.~rorearT srArar wfafaam, 1956 (19 56
F1 e iAW weAr 47) € €17 4 F 1Y F 4G {7 AW
s A (ARAERTE OUE AHINT) TR, 1990 (u#z 7247 5 1B 1995)"
fg=At wraTe FAQUATT AT FAAA CALEUW sarfoa frar war 2

. ( fgedY waas)
UHEATT AT G (FaMgT M f7 faqreasTor) ufg 779,
1990
(1995 &1 mfwfran qea1 5)
[iszafy 717 &1 wgafa feais 24 M, 1995 11 g«

UIEGIA AL AT af‘af:fcm, 1959 &1 M Mgy F@ 5 fag
afafaga 1

T[T TAAST ¥ IHATA(AT a9 A UFEQT 57 faara-qoeq fara
fafea afafras gamr €, waid:—
1. gfed am AR wreew. — (1) &8 afgfqan &1 qw GFEq 5907
gurT (gareT wiT fafaareager) afafran, 1990 3
(2) ag Iwa sgw 3T |
2. 1969 & yygewrd  Ffafqww 35 &) 91U 60—% H7 yiacgaa .~
UFEITT 79 gL wfyfgw, 1959 (1959 &1 uweard aAfgfqan 35) 4
AT 1N 60~F & €19 I, 1 ATET, 1987 ¥ faralafay sfgearfag fan
FUT WEWI 1Y, HATA -
“s 0%—Yfa & qviq & vafuw afag wrael & faq w=r:ard1a 394 -
(1) wrar 52 & gT-a7r (1) § Tgqr geafase &1 3@ F
217 qT Y, w3 24 fearaw, 1984 ®IT 31 gA1E, 1987 F
g # afiqd Gfe & w97 § ddfgg fFar o 3w @, g9
afufags &, 51 f& 73 1 wneq, 1987 Fqd 41, STTIT #
T s gaEre S §13ars, 915 a1 wRw  fEgr aar @y agt
Q€T #13rE, gr@ AT AW W) T4 WA 9T 9 aF) @yar
F1AqT, T gAtgEfEa fFar @ 4vr 7 37 wrdafes 57 93 F
gifgessty ot & XN F1L1E, A9 a1 AW I farsa Ay
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